IN THE CE&NTRAL ADMINISTRAT IVE TRIBUNAL 3
CUI'TACK BENCH :CUT'TACK,

Original Application No,17 of 1992,

Date of Decision 3 15,9,93.

P.K,Achari ece Applicant,

Versus,

Union of India & others., .. Respondent (s)
( FOR INSTRUCTIONS )

Le Whether it be referred to reporters or not 2 ANV

26 Whether it be circulated to all the Benches of
the Central Administrative Tribunals or not 2

‘}‘ Q/fu 15123

MEMBER (AD RAT IVE) . VICE.CHAIR
185 SEP 93




CENI'RAL ADMINISTRAT IVE TRIBUNAL
CUITACK BENCH :CUTTACK,

ORIGINAL APPLICAT ION NO.17 of 1992,
Date of Decision : 15,9,93,

P,K,Achari . Applicant,
Versus,
Union of India & Others .. Respondent (s) .
For the applicant ;- M/s.G,A.R.Dora,
Advocate,
For the Respondents - Mr,L,Mohapatra,

Standing Counsel,

CORAM::

THE HONOURABLE MR.K,P,ACHARYA,VICh.CHAIRMAN,

AND
TH& HONOURABLE MR,.H.RAJSNDRA PRASAD,M:SMBER (ADMN, )

JUDGME NT .

Mr,K.P,ACHARYA,VICE.CHAIRMAN, In this applicaticon the petitioner prays for
a direction to the Opp.Party to forthwith xks implement
the order contained in Annexure-3 in favour of the
petitioner and accordingly regularised his service w.e.f.

1.4,73 and award consequential benefits.

2. In their counter the Opp.,Parties maintained
that no authority has denied the benefit prayed for
by the petitdener with effect from 1,4,73 am the same,f}
under the active consideration of the Railway Adminis-
tration. Since old records have to be thed some timeg

5

Lmust be occupied to consider the case of the petitioner
N

-



2 :

-2-
and passed final order,

3 We have heard Mr.Dora,learned counsel for the
petitioner and Mrzaohapatra,learned standing counsel for
Railway Admindstration, We would direct that the Opp.
Parties may implement the order contained in Annexure=3
dtd,26,4,89 within 90 days from the date of receipt of a
copy of this Judgment, Thus the application is

accordingly disposed,of,

-——-——"( J &/«% ,5,47%

MEMBER (ADMI M:m) gV ICE ~CHAIRMAN,
I5SEPIY 4

Central Administrativej
. Cuttack Bench,Cuttac
15.9,93,



